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. Peti ti oner

. Respondent

ORDER (ORAL)

By Hon-ble Mr. Justice V.Rajagopala Reddy. vc (J)
Heard both the counsel for petitioner and

respondents. By order dated IT-OO-RJ, the respondents
-re directed to consider the representation of the
P..titionoi and pass speaking a order. fill final
decision «as taken, the petitioner should continue
Aggrieved by tbe action of the respondent the
applicant filed another Oh ,a7/j,os. „hich
disposed Of by an order dt. I3.05~,0 .hich reads as
under :

Ms. Pin key AnanH ic..-, •nd, learned counsel for the
respondents states that according to the
respondents. the repre,se„tation has not been
received by the., since a copy has been sent

Hy registered post, and copy ia
ava.ilable in the OA the -

- The same shal1 be
forwarded by her to respondent Mo.J for

CV- df four weeks fro.



today by a reasoned speaking order. Ordered

accordingly. Therefore, if the grievance of

the applicant is not settled or still some

grievance survives the applicant is free to

approach the Tribunal in a fresh OA. Now that

the representation has not been disposed of,

the applicant shall continue to remain in the

service till the representation is disposed

of. '•

2.. In the meanwhile the applicant and

petitioner was removed from service by order dt...

6™5~-99. Hence the Contempt Petition.

3. The respondents filed the reply stating

that the representation made by applicant has been

disposed of. It is stated in the reply that the

representation was considered, but as the petitioner

was overaged, he was found not elligible, hence he was

dis-engaged.

4. The directions of the Tribunal in the the

order dated 18-05--95 in OA 847/98 are very clear. If

the petitioner had any grievance left, it was open to

him to approach Tribunal by way of fresh OA. If the

petitioner was elligible for regularisation and that

he was not over-aged, the only remedy for the

petitioner was to file the fresh OA, ^ince the

respondents had considered the petitioner for

( egulaf isation, it cannot be said that the respondents

had violated the order of the Tribunal.

/vi kas/

The CA s dismissed. Notices discharged.

(0oVi p - Ta mp \jj^rmer (V.Rajagopala fteddy)
Vi ce-Cha i rman (J )


